
This notification appoints the Commissioner of Customs, Jaipur to be the Commissioner of 

Customs,  to exercise the powers of the Commissioner of Customs (Export Promotion), New 

Custom House, Mumbai for specified purposes 

13th January, 2000 

Notification No. 7/2000-Customs (N.T.) 

            In exercise of the powers conferred by sub-section (1) of section 4 of the Customs 

Act, 1962 (52 of 9162), the Central Government hereby appoints the Commissioner of 

Customs, Jaipur to be the Commissioner of Customs,  to exercise the powers of the 

Commissioner of Customs (Export Promotion), New Custom House, Mumbai as the case 

may be, Commissioner of Customs (Air Cargo), New Delhi, under the said Act and the rules 

made thereunder for the purpose of adjudication of the seizure cases pertaining to M/s. 

Rasramparia Synthetics Limited, Bhiwadi, District Alwar (Rajasthan) for the import of 

capital goods made under EPCG Licence No. and date given in column No. (2) of the table 

below and the Bill of Entry No. and date specified in the corresponding entry in Column (3) 

of afore said table, from the Port of import specified in corresponding Entry in Column (4)  of 

the said table. 

Table 

SI. NO. EPCG licence and date Bill of Entry No. and date Port of Import 

(1) (2) (3) (4) 

1. P / CG /2130385 

dated 2.4.93 

242224 

dated 4.8.93 

IGI Airport, New Delhi 

2. -do- 242226 

dated 4.8.93 

IGI Airport, New Delhi 

3. -do- 242227 

dated 4.8.93 

IGI Airport, New Delhi 

4. -do- 242228 

dated 4.8.93 

IGI Airport, New Delhi 

5. -do- 3760 

dated 16.5.94 

Mumbai Port. 

6. -do- 610 dated 2.9.93 

610 dated 2.9.93 

610 dated 2.9.93 

610 dated 2.9.93 

Mumbai Port. 

Mumbai Port. 

Mumbai Port. 

Mumbai Port. 

[F.No. 436/20/99-CUS. IV] 

RAJENDRA SINGH 

Under Secretary 

 


